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FINANCE (NO. 2) BILL—contd.

Mr. Speaker: The House will now
resume further clause by clause consi-
deration of the Finance (No. 2) Bill.

Out of eleven hours allotted for 
the general discussion and clause-by- 
clause consideration, 10 hours and 
48 minutes have already been availed 
of and 12 minutes now rem ain for 
clause-by-clause consideration. A fter 
the clause-by-clause consideration is 
over, the th ird  reading of the Bill 
will be taken up, for which one hour 
has been allotted.

Hon. Members must be aw are that 
at the end of 12 minutes I w ill guillo-
tine the whole thing. Schedule I was 
undei, consideration.

Shri Naushlr Bharucha (East 
Khandesh): Schedule I cannot be put
to vote as amendment 16 of the Gov-
ernm ent has not yet been moved.

The Minister of Finance (Shri T. T. 
K rishnam achari): Yes, it has to be
moved. That is for P art II. If you 
are putting the Schedule as a whole, 
I have to move the amendment.

Mr. Speaker: Schedule I, P art I is 
over. Let tha t also be moved. I will 
put the whole Schedule.

Shri T. T. Krishnam achari: I beg
to move:

Page 17, for lines 16 to 32 substi-
tute—

“Sur-charges ^on super-tax

“The am ount of super-tax computed 
a t the rates hereinbefore specified 
shall be increased by the aggregate of 
the surcharges calculated as under:

(a) A sur-charge for purposes of 
the Union equal to the sum of—

(i) five per cent, of the amount 
of enper-tax; and

(ii) where the earned income 
included in the total income 
exceeds Rs. 1,00,000, five per 
cent, of the difference bet-
ween the am ount of super-tax 
which would have been pay-
able on the whole of the

earned income included in  
the to ta l income, if such
earned income had  been the 
to tal income and th e  am ount 
of super-tax payable on a
to tal income of Rs. 1,00,000;

(b) A special sur-charge on un-
earned income a t fifteen per cent, of 
the difference between the am ount of 
super-tax on the to ta l income and the 
am ount of super-tax on the whole of 
the earned income, if  any, included in  
the to tal income, if such earned in-
come has been the total income.”

The am endm ent seeks to m ake
available to the divisible pool the  su r-
charge of 15 per cent on unearned 
income of individuals and Hindu u n -
divided families about which I m en-
tioned both in my opening rem arks 
and subsequently.

Mr. Speaker: The question is:
Page 17,—

for lines 16 to 32 substitute— 
“Sur-charges on super-tax

“The am ount of super-tax computed 
at the rates hereinbefore specified 
shall be increased by the aggregate of 
the surcharges calculated as under:

(a) A sur-charge for purposes of 
the Union equal to the sum of—

(i) five per cent, of the am ount 
of super-tax; and

(ii) w here the earned income 
included in the total income 
exceeds Rs. 1,00,000, five per 
cent, of the difference b e t-
ween the am ount of super-tax  
which would have been pay-
able on the  whole of the earn-
ed income included in the 
total income, if such earned 
income had been the total 
income and the am ount of 
super-tax payable on a to tal 
income of Rs. 1,00,000;

(b) A special sur-charge on u n -
earned income at fifteen per cent, of 
the difference between the  am ount of
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super-tax  on the to ta l income and the  
am ount of super-tax  on th e  whole of 
thfe earned income, if any, included in 
the  to tal income, if such earned in -
come has been the  to tal in coma.1*

The m otion w at adopted.

Mr. Speaker: Am endm ent 15 has
been discussed. I w ill pu t am end-
m ent 15 , also to th e  vote of the 
House. I t has been already moved and 
discussed.

The question is:

Pages 14 to 16,—

for  lines 1 to 39, 1 to 39 and 1 to 8
respectively substitute—

“ (i) In the case of every individual 
who is m arried  and every  Hindu 
undivided fam ily whose to ta l income 
does not exceed Rs. 20,000 in  either 
case.

Where the 
individual 
has no 
child 
wholly or 
mainly 
dependent 
on him or 
where the 
Hindu 
undivided 
fam ily has 
no minor 
coparcener

Rs. 3,000 of total 
income 

Rs. 2,000 „
Rs. 2,503 „
Rs. 2,500 ,,
Rs. 2,500 „
Rs. 2,500 ,,
Rs. 5,000 ,,

I .  On the first .

1. O n the next
3. On the next
4. On the next .
5. O n the next .
6. O n the next .
7. On the next .

(ii) In the case of every individual 
who is not m arried  and every indi-
vidual or Hindu undivided fam ily 
whose total income in either case 
exceeds Rs. 20,000 and in the case of

(1) O n the first
(2) O n the next
(3) On the next
(4) On the next
(5) O n’ the next
(6) On the next
(7) On the next
(8) On the balance of total income

Provided th a t for the purposes of 
this Paragraph—

(i) no incom e-tax shall be payable 
on a to tal income which does not 
exceed the lim it specified below;

(ii) the  incom e-tax payable shall 
in no case exceed half the  am ount by  
w hich the  total income exceeds the 
ra id  lim it;

(iii) the  incom e-tax payable by  an 
individual who is m arried  or a  H indu

Rates of Income tax 
Where the 
individual
has one 
child 
wholly or 
mainly 
dependent 
on him or 
where the 
Hindu 
undivided 
fam ily has 
one minor 
coparcener
Rs. 3,300 o f total 

income 
Rs. 1,700 „
Rs. 2,500 „
Rs. 2,500 „
Rs. 2,500 ,,
Rs. 2,500 „
Rs. 5,000 ,,

Where the 
individual 
has more 
than one 
child wholly 
or mainly 
dependent on 
him or where 
the Hindu 
undivided 
family has 
more than one 
minor 
coparcener.

Rs. 3,600 of total 
income

Rs. 1,400 
Rs. 2,500 
Rs. 2,500 
Rs. 2,500 
Rs. 2,500 
Rs. 5,000

N il.

3%
6%
9%

11%
14%
18%

every unregistered firm or o ther asso-
ciation of persons, not being a case to 
which Paragraph B  or Paragraph C 
or Paragraph D of this P a r t applies:

Rs. of total 
income

1,000 N il.
4,000 Do. 3 %
2,500 Do. 6%
2,500 Do. 9%
2,500 Do. n %
2,500 D o. 14%
5,000 Do. 18%

25%
undivided family whose to ta l incoma 
exceeds in either case Rs. 20,000 shall 
no t exceed th e  aggregate of—

(a) the incom e-tax w hich 
would have been payable if the  
total income had  been Rs. 20,000;

(b) half th e  am ount by  which 
the total income exceeds Rs. 
20,000.
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[Mr. Speaker]
The lim it aforesaid shall be—

(i) Rs. 6,000 in the case of every 
Hindu undivided family which as at 
the end of the previous year satisfies 
either of the following conditions, 
namely: —

(a) that it has a t least two 
members entitled to claim p arti-
tion who are not less than 
eighteen years of age; or

(b) that it has at least two 
members entitled to claim p arti-
tion who are not lineally des-
cended one from the other and 
who are not lineally descended 
from any other living mem ber of 
the family;
(ii) Rs 3,000 in every other case.

Surcharges on Income-tax.

The amount of incom e-tax comput-
ed a t the rates hereinbefore specified 
shall be increased by the aggregate of 
the surcharges calculated as under:

(a) A surcharge for purposes of the 
Union equal to the sum of—

(i) five per cent, of the  am ount of 
income-tax; and

(ii) w here the earned income 
included in the total income exceeds 
Rs. 1,00,000, five p er cent, of the 
difference between the am ount of 
Income-tax which would have been 
payable on the whole of the earned 
Income included in the total income 
if such earned income had been the 
total income and the am ount of 
income-tax payable on a to tal income 
of Rs. 1,00,000;

(b) A special surcharge on unearn-
ed income at fifteen per cent, of the 
difference between the  am ount of 
income-tax on the total income and 
the amount of incom e-tax on the 
whole of the earned income, if any, 
included in the to tal income a t such 
earned income had been th e  total 
income,

Provided that—
(i) no surcharge for purposes of 

the  Union shall he payable w here the

total income does not exceed the  lim it
specified below;

(ii) no special surcharge on unearn-
ed income shall be payable in  the 
case of an assessee whose to ta l 
income does not include any income 
from dividend on ord inary  shares if 
his total income does no t exceed the 
lim it specified below, and  w here the 
total income includes any dividends 
on ordinary shares, such lim it shall be 
increased by Rs. 1,500 or th e  am ount 
of the said dividends, w hichever is 
less:

Provided fu rthe r th a t—

(a) w here the total income includes 
any dividends on ordinary shares, the 
surcharge for purposes of the  Union 
and the special surcharge on unearned 
income shall not in each case exceed 
half the am ount by which th e  total 
income exceeds the respective lim its 
applicable in either case;

(b) the surcharge for purposes of 
the Union and the special surcharge 
on unearned income, both together, 
shall not exceed half the am ount by 
which the total income exceeds the 
limit specified below;

The lim it aforesaid shall be—

(i) Rs. 15,000 in the case of every 
Hindu undivided fam ily w hich satis-
fies as a t th e  end of the previous year 
either of the following conditions, 
namely: —

(a) that it has a t least two 
members entitled to claim  p arti-
tion who are  no t less than 
eighteen years of age; or

(b) th a t i t  has a t least two 
members entitled to  claim p arti-
tion who are  not lineally des-
cended one from  the  o ther and 
who are not lineally desended 
from  any other living m em ber of 
the fam ily;

(ii) Rs. 7,500 in every o ther case.



10*43 finance (No.  2) BiU 28 AUGUST 1957 Finance (No.  2) B ill 10444

Explanation .—For the purposes of 
this paragraph in the case of every  
Hindu undivided family governed by 
the Mitakshara law, a son shall be 
deemed to be entitled to claim parti
tion of the coparcenary property 
against his father, or grand-father 
notwithstanding any custom to the 
contrary.”

The m otion was adopted.

Mr. Speaker: Now I w ill put
amendment 57. The exemption limit

has been reduced to Rs. 3,000 and 
they want it to be Rs. 4,200. TTiat i*» 
the tax w ill be reduced. It does not' 
require any recommendation from II)* 
President

The question is:

Page 14, line 9, for  “Rs. 3,000” 
substitute "Rs. 4,200”.

The Lok Sabha divided: A yes  57;
Noes 171.

Division No. 24]
A vast hi, Shri 
Baaerice, Shri S.M.
Beck, Shti Ignace 
Bhaaia Deo, Shri 
Bharucha, Shri Nauahir 
Chandnunaru Kilo, Shti 
Dauha, Ch. P.S.
Deo. Shri P.K. 
Dharmaiingam, Shri 
Dwivedi, Shri M .L., 
filial, Shri M.
Gaikwad, Shri B.K. 
Ghodasar, Shri Fatehainh 
Ghoae, Shri Bimal 
Godaora, Shri S.C. 
Gopalan, Shri A.K. 
Goray, Shri 
Gupta, Shri Sadhan 
Imam, Shri Mohamed

AYES
Jadhav, Shri 
Kar, Shri Prabhat 
Kami Singhji, Shri 
Katti, Shri D.A.
Kodiyan, Shri 
Kurnaran, Shri 
Kumbhar, Shri 
Kunhan,Shri 
Matin, Shri 
Menon, Dr. K. B. ■
Menon, Shri Narayanankutty 
Mohan Swarup, Shri 
Mukcricc, Shri H,M.
MulUck, Shri B.C.
Naif, Shn Vaaudevan 
Nayar, Shn V.P.
Pandcy, Shri Sarju 
Patil, Shri Nana 
Patil, Shn U.L.
Prodhan, Shn B.C.

[12.13  hr ».
Punnooie, Shn 
Raghunath Singhji, Shri 
Rai, Shri Kuihwaqt 
Rao, Shri D.V.
Rao, Shri T.B. Vittal 

Reddy, Shri Nagi 
Singh, Shri Kama]
Siva, Dr. Gangadhara 
Sonulc, Shri H.N. 
Sorcn.Shri 
Sugandhi, Shri 
Supakar, Shri 
Thakore, Shri M.B. 
Vajpayee,Shri 
Valvi, Shri 
Verma, Shri Ramji 
Warrior, Shri 
Vainik, Shn

NOES

Achar, Shri 
Achiot Ram, Lala 
Ajit Singh, Shn 
AmbaJajn, Shn Subbtah 
Anjan&ppa, Shri 
Ashanna, Shri 
Atchamamba, Dr. 
Bahadur Singh, Shri 
BakiiwaJ, Shri 
Balmiki, Shri 
Benerjea, Shn S.K. 
Banerp, Shri P.B. 
Banerji, Dr. R.
Bangshi Thakur, Shn 
Barman, Shri 
Barrow, Shri 
B&rua, Shri Hem 
Barupal, Shri P.L. 
Buappt, Shri 
Basumatari, Shri 
B hag^S hri B.R.
Bhakt Danhan, Shri

Bhargava, Pandit M.B. 
Bhargava, Pandit Thakur Das 
Birb&l Singh, Shri 
Bose, Shri P.C.
Brahm Perkash, Ch. 
Brajethwar Prasad, Shri 
Chanda, Shn Ami K. 
Chandok, Shri 
Chaturvedi, Shri 
Chetti&r, Shri R. Ramanathan 
Chum Lai, Shri 
D&lnt Singh, Shri 
Dasappa, Shn 
D m , Shn N.T.
Daa,Shri Ramdham 
Daa, Shri Shree Narayan 
Datar, Shn 
Dineth Singh, Shri 
Dubc> Shri Mulchand 
Dubhih, Shri 
BLayaperumal, Shri 
Gaekwad, Shn Fateainghrao

Gandhi,Shri Feroze 
Gandhi, Shri M.M. 
Gohain, Shri 
Guha, Shri A.C.
Gupta, Shri C.L.

Ha?amavw,Shri 
H»rvani,Shri Ansar 
Hathi, Shri 
Hazanka,Shri J.N.
Heda, Shri 
Hem Raj, Shrt 
Hukam Singh Sardar 
Jagnvan Ram,Shri 
Jajn, Shn A.P.
Jain, Shri M.C.
Jena, Shri K.C. 
Jhunjhunwala, Shn 
Jogendra Singh, Sardar 
/ogendra Sen, Shri 
Jos hi. Shrimati Subhadra 
Kanakaaabai, Shri 
Kanungo, Shri
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K B O iikir, Shn 
Khan. Shri Oiman All 
Xhfanji,Shn 
Xbwmia, Shn Jamal 
Kiataiya, Shn 
Kriahnamachari, Shn T  T  
Kureei, Shri B N 
Lachhi Ram, Shn 
Lahin, Shn 
Lai Shri R S 
I.jim i Bai, Shnmati 
M96da Ahmed. Shnmati 
Manthia, Sardar 
Malliah, Shn U S 
Malaviya, Shn K D 
Man dal, Shri I
Mathur, Shn Hansh Chandra 
Mehdi.Shri S.A 
Mehta, Shn B G 
Mehta, Shri J R 
Miahra, Shn B D 
Miihra, Shn Bibhuti 
Mishra, Shn L N 
M uhra. Shn M P 
Mura, Shn R R 
Mohiuddm, Shn 
Munuaniy, Shn N R 
Morarka, Shn 
Murthy, Shn B S 
Nadai, Shn P T  
Nair, Shn Kuttikruhnan 
Nallakoya, Shn 
Narayanaaamy, Shn R 
Nathavam, Shn 
Nehru, Shri Jawaharlal 
Nehru, Shnmati Uma 
Nek Ram Shn

Onkar Lai, Shri 
O n ,  Shn 
Padalu, Shri K  V 
Palamyandy, Shri 
Pande, Shn C.D 
Pangarkar, Shri 
Patel, Shrimati Maniben 
Radha Raman, Shn 
Raghubir Saha I, Shri 
Raghunath Singh, Shri 
Rahman, Shn M H. 
Rajiah, Shn 
Rjtmaiwami, Shri S V 
Ramajwamy, Shri K.S 
Rampure, Shn M 
Ram Saran, Shn 
Ram Subhag Singh, l) l  
Rane, Shn 
Ranga, Shri 
Rangarao, Shri 
Rao, Shn R J 
Ray, Shnmati Renuka 
Reddy, Shn K C 
Reddy, Shr iRa 
Reddy, Shn Viawanatha 
Roy, Shn Buhwanath 
Rungaung Suua, Shn 
Sadhu Ram, Shn 
Sahu, Shn Bhagabat 
Saiga] Sardar, A.S 
Samanta, Shri S C 
Sanganna, Shn 
Sankarapandian, Shri 
Sarhadi, Shn Ajit Singh 
Sauah Chandra, Shn 
Sen, Shri P G 
Shah, Shnmati Jayaben

Sharma, Shri D  C.
Sharma, Pandit K.C 
Sharma, Shri R.C.
Shaftri, S hn Lai Bahadui 
Shivananjappa, Shn 

hukla, Shn V C 
■ iddananjappa. Shn 
Singh, Shri Babunath 
Singh, Shxi D N  
Sugh, Shn D P 
Singh, Shri H.P 
Singh. Shri T N  
Sinha, Shn Amrudh 
Sinha, Shn Gajendra Piau i I 
Sinha, Shn K  P 
Sinha, Shri Satyendra Narn u 
Sinha, Shn Satya Narayan 
Sinha, Shnmati Tarkethwar 
Siva, Or Gangadhara 
Somam, Shn 
Subbarayan, O r P 
Sumat Praaad, Shn 
Suryanarayanamurthy, Slin 
Swaran Singh, Sardar 
Thimmaiah, Shn 
Thomaa, Shn A.M 
Tula Ram, Shn 
Uike, Shn
Upadhyaya, Shn Shiva Datl 
Venkataiubbaiah,Shn 
Vyaa, Shn Radhelal 
Wadiwa, Shn 
Waamk. Shri 
WUaon, Shri I N 
Wodeyar, Shn

The motion was negattved

Pandit Thakur Das Bhargava (His- 
sar) There are other amendments 
which have not been replied to by the 
hon M inister I do no t w an t it  to be 
said that we have w ithdraw n them 
We have placed them before the 
House w ith all the force at our 
command The am endments are
Nos 77 and 87 to 99

Mr Speaker. I shall now pu t these 
amendments to the vote of the House 

The question is 

Page 14, lines 6 and 7,—

omit “and every Hindu un-
divided family”

The motion was negatived

Mr. Speaker: The question is
Page 14,—
after  line 33 add—
“ (111) in the case of undivided 

Hindu fam ily the first item below 
‘Rate of Incom e-tax’ shall be substi. 
tilted by the following

(1) on the  first 7500 of total 
income N il”

The motion was negatived

Mr. Speaker: The question is 
Pages 14 and 15,—

(1) after  line 33 add—

“Provided fu rth e r tha t every 
Hindu undivided family shall be
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.treated  for purposes of P a r t 1 a* 
if i t  was a divided fam ily and 
every  coparcener shall be taxed 
according to  his own share In the  
income of th e  fam ily on th e  sup-
position th a t th e  fam ily had  been 
partitioned on the  last day of the  
preceding financial year”.

(ii) omit lines 35 to 39 and 1 to 4 
respectively.

The m otion was negatived.

Mr. Speaker: The question is:
Pages 14 and 15,—

om it lines 35 to 39 and  1 t i  4 
respectively.”

'The motion was negatived.

Mr. Speaker: The question is:
Page 15,— 
after  line 4 add—>

“The lim it aforesaid shall b e :—

(i) Rs. 9,000 in case of every Hindu 
undivided fam ily which a t the end of 
the  previous year satisfies e ither of 
the following conditions, nam ely: —

(a) tha t it has at least th ree 
members o r m ore entitled  to 
claim  partition  who a re  not less 
than  eighteen years of age; or

(b) th a t i t  has a t least three 
members entitled  to claim  p a rti-
tion who are not lineally des-
cended one from  the o ther and 
who are not lineally descended 
from any other living m embers of 
the fam ily.”

The motion was negatived.

Mr. Speaker: The question is:
Page 15,—
for  line 5 substitute—

“ (ii) Rs. 3,600 in every o ther 
case.”

The  motion was negatived.
Mr. Speaker: The question is:
Page 15,—

omit lines 28 to 39.

The m otion was negatived.

Mr. Speaker: The question is:

Page 15,—

a fter  line 38 add—

“The lim it aforesaid shall be—

(ii) Rs. 22,500 in the  case of every  
Hindu undivided fam ily which satis-
fies a t th e  end of the previous year 
either of the following conditions, 
nam ely:—

(a) th a t i t  has a t  least th ree
m em bers or m ore entitled  to 
claim  partition  which are  not less 
than eighteen years of age; or

(b) th a t it  has a t least th ree  
members to  claim  partition  who 
are not lineally  descended one 
from  th e  other and who are  no t 
lineally descended from  any 
other living m em ber of the fam i-
ly.”

The motion was negatived.

Mr. Speaker: The question is:
Page 17, line 4,— 

om it “H indu undivided fam ily”. 

The m otion w as negatived.

Mr. Speaker: The question is:

Page 17,—
for  line 8 substitute—

“ (1) on the first Rs. 20,000 of 
total income in the case of indi-
viduals and on the  first Rs. 50,000 
in case of H indu undivided fam i-
ly. N il”.

The m otion was negatived.

Mr. Speaker: The question is:
Page 17,—
for  line 8 substitute—

“ (1) On "the first 25,000 of total 
income . . . .  N il”.

The motion was negatived.

Mr. Speaker: The question is:
Page 17,—

after  line 15 add—
“If the  Hindu undivided family 

consists of tw o persons entitled
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[Mr. Speaker]
to claim partition, who are  not 
less than eighteen years of age or 
who are not lineally descended 
one from the other and who are 
not lineally descended from any 
other living member of the family 
the limit specified in  item  No. (1) 
shall be double of the amount 
prescribed for the individual,

If the Hindu undivided family 
consists of three members or more 
and fulfils any of the conditions 
given in (a) the lim it specified in 
item No. (1) shall be three times 
of the am ount prescribed for an 
individual."

The motion was negatived.

Mr. Speaker: The question ia:
Page 17,—
after  line 16 add—

“Every Hindu undivided family 
shall for purposes of supei-tax  
be regarded as partitioned on the 
last day of th e  preceding financial 
year and every coparcener shall 
be liable for super-tax  on his own 
separate share.”

The motion was negatived.

Mr. Speaker: The question is:

Page 17, line 39,—
for  “12J%” substitute  “10%”.

The motion was negatived.

Mr. Speaker: The question is:

“That the F irst Schedule (both 
parts inclusive) as amended, 
stand p art of the Bill”.

The motion was adopted.

The First Schedule, as amended, 
was added to the Bill.

The Second Schedule

Mr. Speaker: I m ust apply the
guillotine now ..........

Shri T. T. Krishnamachari: I have 
an amendment to the Schedule.

Mr. Speaker: .. subject always 
to  Government amendments.

Am endm ent model Page 26,— for  
lines 17 to  19 substitu te—

“ (xxxvii) in  Item s Nos. 
27(4) (a) and 27(4) (b ), fo r the 
existing entry  against each of 
them  in the fourth  column, the 
entry ‘1875 nave paise per Im pe-
ria l gallon' and ‘20 n a y e  paise per 
Im perial gallon’ shall respectively 
be substitu ted”.

— [Shri T. T. Krishnam achari]

Shri T. T. K rishnam achari: The
intention of the am endm ent is th a t 
the im port duty  on kerosene which 
was raised in the Finance B ill as a 
countervailing duty  against the 
excise duty, is also sought to  be 
removed. I t has been done by m eans 
of executive direction, b u t w e w ant 
sta tu tory  sanction for it.

Mr. Speaker: The question is:

“That the Second Schedule, as 
amended, stand p a r t of the B ill’*.

The motion was adopted.

The Second Schedule, as amended, 
was added to  the Bill.

Clause 1, the Enacting Formula and 
the T itle w ere added to the Bill.

Shri T. T. K rishnam achari: I move:

“T hat the Bill, as amended, be 
passed”.

In moving this motion, I would like 
to take this opportunity  of m aking an 
announcem ent regarding some sm all 
concession which we have been able 
to give in the  m atte r of excise duties.

The House will recall th a t w hile 
^imposing the excise duty on vegetable 
non-essential oils, m y predecessor had 
reduced by executive Notification, the 
duty on cotton seed oil by half. When 
I had proposed the enhancem ent of 
duty on these oils from Rs. 70 to 
Rs. 112 per ton, the ra te  on this 
particu lar vegetable oil was sim ilarly 
reduced to half of the standard rate. 
We have since examined the  report 
of the Oilseeds Crushing Industry  
Enquiry Committee. In pursuance of
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the ir recom m endation and in  order
to enceurage the  crushing of this
seed for oil and in  the  hope th a t this 
would enable some groundnut oil to 
be released fo r export, the  Govern-
m ent have decided to rem ove the 
excise du ty  on this commodity 
altogether. Effect to  this decision 
wduld, as in th e  past, be given by 
Notification under Rule 8 of the
C entral Excise Rules.

This concession is  estim ated to cost 
the exchequer Rs. 2 i lakhs for the 
rem ainder of the cu rren t financial 
year.

Shri Goray (Poona): W hat a con-
cession!

Shri U. N. M akerjee (C alcutta— 
C en tra l): Mr. Speaker, S ir, w e are  
nearing the end of an annual dram a, 
b u t this tim e i t  is m ore than  usually 
poignnat on account of the m ultitu -
dinous im posts which the Finance
M inister has inflicted on the  people. 
We shall no t be tru e  to  the tru s t 
reposed in us by th e  people if w e do 
not strenuously oppose the passage of 
th is Bill.

The Finance M inister w ants an 
additional revenue to the ex ten t of 
some Rs. 100 crores this year which, 
he says, is the barest minim um  neces-
sary to carry  out the  Demands 
already granted  by the House in 
regard  to the Plan, to defence and  to 
o ther services I do not deny that 
money is needed, though we all know 
very well that moneys in the hands of 
Governm ent are too often woefully 
inis-spent. I do not deny also that 
to finance development, a large 
m easure of reliance on taxation is 
essential. B ut I object very  strongly 
when the  Finance M inister swears by 
a new  and integrated pattern  of tax a-
tion while, if we look at the W ealth 
and the E xpenditure Tax Bills, i t  
seems largely to be a fake, and w ith 
th a t as his m oral alibi, he plays havoc 
w ith the life of the people.

The Finance M inister sees th a t the 
M embers of the Opposition—perhaps 
also on this occasion we m ight say 
tha t it  is no t only the Members of the 
Opposition bu t Members of the Cong-
ress P arty—have been vehem ent in

the ir opposition to  the m any im posts 
which he has brought forw ard. B ut 
h e  says th a t M embers w ho do not 
agree w ith his point of view  are 
generally  unable to suggest alterna-
tive m ethods of raising m oney fo r the 
P lan  and for Defence. I subm it th a t 
this is ju s t not true. I subm it th a t 
If h e holds his nose in  th e  air, indif-
fe ren t tow ards th e  suggestions and  
ideas throw n up by M embers from  
different parts of the House, and 
rejects those proposals which go 
counter to  his own and throw s them  
in to  the  w aste-paper basket, then, it  
is ju s t not fair. And, w hat is worse, 
it lands the  c o u n ty  in  a mess and 
tha t is exactly w hat has happened.

Sir, th a t the F inance M inister m ust 
have a very la rge  share of the  respon-
sibility for the  mess w e find ourselves 
in today goes w ithout saying. O ur 
foreign exchange position, about 
which so much has been said bu t 
m ore requires to  be said la te r on, is 
bad. O ur im port policy has been 
short-sighted, alm ost crim inally  so, 
and in spite of th e  Finance M inister 
saying th a t he is w illing to  stand any 
scrutiny in regard  to th a t m atter, I 
do hope th a t w ays and m eans are  
found in  order to exam ine our im port 
policy, in order to  exam ine th e  im pli-
cations of the mess in w hich we find 
ourselves today in regard  to foreign 
exchange position.

From  the Finance M inister also w e 
have heard  for the first time, from  a 
M ember of the Cabinet of his distinc-
tion, w e have heard  the term , some 
Rind of pruning of the Plan. I note 
from  the debates which I studied 
fairly  carefully th a t soon afterw ards 
a Congress Member—I think Shri 
M athur—when he got up to speak, he 
objected to the very use of the 
expression* ‘pruning of the  P lan’, 
because i t  w ent against the grain.

Only the  other day when a question 
was asked, when the Prim e M inister 
was here, in regard  to the defeatist 
m entality  whicji prevails in certain 
sectors of the Adm inistration, then, he  
came forw ard to  say things in  a m an-
ner which suggested th a t a t least 
‘pruning of the  P lan ' is an expression 
which w e should avoid. T here m ight
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[Shri H. N. Mukerjee]
be some kind of flexibility attached
to the Plan; there might be some kind
of readjustment. But 'pruning of the
Plan' is a phrase which is being pro-
pagated in this country by certain
people from whom the Finance Minis,
ter tries to demarcate himself, some-
times a little too protestingly. But
that expression has come from him in
the course of this debate and that is a
very bad portent. I say it is a very
bad portent because I have noticed
and the House has noticed very
frequently that Members of the Cabi-
net speak with different voices. The
Food Minister speaks, for example, in
one kind of voice but the Prime
Minister, on the contrary, takes a very
·different point of view.

Apart from grossly indiscriminating
imports which we have had till very
recently, our continued extravagance
over foreign purchases is a matter
which causes a great deal of worry.
In regard to this question of import,
it is really fantastic that in the year'
1956we imported tinned fish and tin-
ned fruits to the extent of Rs. 830
lakhs, while the year before we Were
content with tinned fruit and tinned
fish to the extent of Rs. 567lakhs. But
this kind of thing happened, and I do
not know why. I do not understand
why in 1956-57, we have got such
things as knives, scissors and electric
washers, electrical contrivances to
wash your crockery after you have
had your sumptuous meal. This kind
of thing has gone on for too long
and something has got to be done. I
am not in a position at this late stage
to go all over it, but I refer to the
question of foreign purchases.

Some time ago, in answer to a
question in this House, as a matter of
fact on 24th February, 1956,the Gov-
ernment said that the stores purchas-
ed abroad under the auspices of the
Ministry of Works, Housing and Sup-
ply amounted in 9 months April to
December,' 1955, to Rs. 74,52,11,000,
that is about Rs. 74 crores and a half.
That was the nine-month import of
foreign purchases by the Works.
'Housing and Supply Ministry. The

other day, on 5th August, Shri Reddy
replied that during 1956-57, a 12;
month period, Rs. 198 crores of
stores were purchased abroad. This.
is fantastic. We are supposed to be
trying to ensure that only stores
which we essentially need to purchase
from other countries should "be
brought from there. But, as a result
of this kind of screening of foreign
purchases, we find that We are' getting:
more from foreign countries in 1.956-
57 than we did in 1955.

In regard to this, J do not see my
hon. friend Shri K. D. Malaviya here.
But the oil mess which has happened
is something which has got to be
cleared up. We are losing a rot of
foreign exchange and it has been
estimated that foreign exchange
worth Rs. 21) crores is being lost
because we are sitting on the prov-
ed oil resources in Assam. We just
refuse to move a finger to pump up
this!;oil and use it. In December last
year, the Minister said that all
arrangements were complete with the
Assam Oil Company. Then something
went wrong and only the other day,
he came before the House, and said
that nothing had been done. It seems.
therefore, that Government cannot
make up its mind. Government can-
not go ahead with the scheme which
is ripe and' ready because oil is there.
It is not, a matter of speculation and
we can go ahead with schemes which
can save foreign exchange to the tune
of Rs. 25 crores. In the meantime we
import lubricating oils from abroad
and the amount of money we are
spending from year to year is increas-
ing. I have got the figures here but
I do not have the time to refer to all
that in any kind of detail.

I do not understand also why the
Finance Minister does not give any
serious attention to the question of

. income-tax evasion which}has been
mentioned over and over again. He
said yesterday that Members of the
Opposition and members also perhaps
of his own party were content to send
him only anonymous correspondence
alleging certain instances of so-called, , /

;
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corruption or something inside . the 
income-tax administration or ev~o~ . 
on a large scale. But I say th~t it is 
not only anonymous letters whic~ ~e 
sometimes have to send to the Minis-
try because we have not any means 
of verifying the contents of those 
communications. It is not only anon~
mous communications but communi-
cations with names given. I have 
here a communication which the 
Finance Minister must have got 
because this is a copy of that sent to 
him with names and addresses of the 
informants, with actual details in 
regard to . alleged evasion to a ver! 
large extent of income-tax. Now, this 
kind of thing is done. I know even 
earlier-I have been in this House for 
nearly 6 years now and I have notic-
ed that whenever these kinds of cases 
are brought to the attention of Goy-
ernment, they are, perhaps, sent to 
the waste-paper basket. 

Only the other day, there was a 
question in the House and the Minis-
ter answered that Government is not 
going to have any public association 
with the income-tax administration. A~ 
question was asked by somebody, not 
a Member of the Opposition as far as 
I remember, who said that it is a 
good idea to associate the Commis-
sioner of Income-tax in particular 
regions with a commfttee of public-
minded persons, and the answer was 
that Government has decided not to 
do so. We are ha'ring a sociaiist pat-
tern of society. 

The Finance Minister comes forward 
and poses as a wonderful exponent of 
the idea of socialisation. But what 
kind of a plan are we going to have 
if we refuse to associate the people 
with every layer of the administra-
tion? My friend, the Minister of Com-
munications, Shri Shastri is there, and 
I hope that when he comes forward 
to reconstruct his. department, then, 
he would see that it is absolutely 
essential to associate the representa-
tives of the workers as well as, if 
possible, representatives of the public 
in every layer of the administration. 
But, that is not done. Evasion amounts 

to so much. Arrears amount to nearly 
Rs. 180 crores. Arrears in regard to 
Estate Duty amounts here and now to 
Rs. 1.15 crores. I do not say _that 
these arrears can be collected straight-
away. I do not say that all the · 
money tqat is evaded can be co~lect
ed straightaway. But, where is a. 
serious effort being made? Where doeS' 
the Finance Minister give this House· 
and the country an inkling as to what: 
exactly he is going to do to stop this-
kind of evasion? 

We know very well this game base 
been going on, and going on with' 
the assistance of all kinds of people, 
of leading lawyers who are leaders of 
society. About them the Income Tax 
Investigation Commission has made· 
the most damning comments. They 
have said about people who sell their 
talerits, legal and otherwise, in order 
to protect those who are guilty of 
something which in the present con-
text of things in our country is 
treason. If today, while the Plan is" 
in jeopardy, we do not punish those 
who cheat the country of its legiti-
mate dues then, surely, we have no 
right to talk about fondling the Plan. 
we have no right to talk as if the· 
Plan is nearest to the heart of the· 

.,., Finance Minister. If it was so, I" 
would have been very happy. Sir, I 
have found no reason to believe that 
the Finance Minister really thinks 
that the. Plan ought to be proceeded· 
within that spirit which is abso-
lutely necessary if it is going to be • · 
success. ., 

Then, what about the food muddle? · 
This food muddle is illustrated in the 
fact that by 1956 the idea was that 
food imports will not be necessary 
and now we find that we will have 
to wait till the Greek Calends if we 
are to have a cessation of food 
imports. This kind of thing is what 
bedevils our entire financial position. 
This will make it impossibl~ for any 
Finance Minister, whatever his talents, 
w:hatever his dialectical ability, what-
ever his capacity of countering argu-
ments of other people by making an· 
.kinds of facetious observations, to-
bring about a success of the Plan. 
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[Shri H. N. M ukerjee]
In regard to iron and steel we have 

^got information in answ er to a ques-
tion that we are paying Rs. 198 crores 
by  way of foreign exchange. I was 
told only the o ther day by Sardar 
Swaran Singh tha t 20,000 tons were 
refused last year by Government 
departments which had indented for 
the iron and steel, and th a t iron and 
.steel costing about Rs. 3 crores to 
Rs. 4 crores was sent out into the 
black-market. We know for what 
very wonderful purpose this is done, 

^n d  the Government says we are  not 
particularly perturbed. Actually, in 
that reply where the M inister for 

.Steel, Mines and Fuel agreed that
20,000 tons were refused by Govern-
m ent departm ents after having in-
dented that quantity, he said that 
Government has incurred no loss 
whatever. W hat a wonderful 
integrated view of the economic life 
of the country in a penod when the 
P lan is in operation! The first year 
of the Second Five Year Plan is the 
most crucial period when all kinds 
of dangers and difficulties have 
attacked our social and economic 
structure. T hat is the  tim e when the 
M inister says tha t 20,000 tons of iron 
and steel, for which w e pay even 
Rs. 3 crores to Rs. 4 crores, was re -
fused by Government departments, 
and Government has incurred no loss 
as a result of tha t particu lar proceed-
ing.

And, the Government goes on w ast-
ing this iron and steel in Churchgate 
Station, Bombay. They build a six- 
storeyed structure unnecessarily. In 
the Peram bur Factory foreign obser-
vers have told the Government that 
they are w asting steel which could 
easily be substituted by some other 
kind of material. We are  w asting this 
kind of thing.

But, a t the same time, we do not 
try  to remedy the defect which has 
got, so to speak, organically into 
our economic and political thinking. 
T hat thinking has got to be altered 
entirely altered, really  and properly 
changed. But the Finance M inister

does not seem  to- do so. The Finance 
M inister takes up a ttitu din ising  posce. 
The Finance M inister refers to other 
people in  term s w hich suggest his 
unassailable superiority in  regard  to  
economic m atters. He m ay very  w ell 
be a very  superior person. B ut the 
Finance M inister w ill not b^ ab le to  
tackle the problem s of our country 
until b e  sheds th is k ind of thing. The 
F inance M inister should rem em ber, 
for exam ple, th a t today the whole 
w orld is w atching this country, the 
fu tu re  of the experim ent w hich India 
is m aking to have a P lan  in  an  eco
nomy which is largely capitalist con-
trolled. This is som ething very  much 
w orthw hile, w hether one likes it  o r 
not. This is a trem endous experi-
ment, and how we deal w ith  it is a 
m atte r not only of concern to the 
people here—it is of the deepest con-
cern to us, of course—but it  is of 
concern to the  people abroad also. 
They a re  scrutinising everything tha t 
is said in th e  course of the proceedings 
in this House.

But, w hat do I find the Finance 
M inister behaving like? He says, 
you people don’t  seem to like the 
P lan  as m uch as I do. He says, I 
am  m aking certain impositions on the 
people certainly bu t you have to  
m ake sacrifices I say, w e are  ready 
to  m ake sacrifices. We are m uch 
more ready than you are to 
m ake sacrifices. W e are  ready here 
and now to go to the w orking people 
of our country and to tell them  to 
undertake real sacrifices. But, w hen 
and how can our people m ake those 
sacrifices They can only m ake those 
sacrifies when there are social services 
at least of an elem entary character in 
our country.

We have the  directive principles oi 
state policy, but the directive princi-
ples of state policy in regard  to edu-
cation, in regard to health, in regard  
to em ploym ent are w ith im punity 
given a go-by. But, when it comes to 
a question of safeguarding the interests 
of certain people who have been 
enjoying for generations the property
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bequeathed by the ir ancestors, then 
the articles of the  Constitution are 
invoked.

W hat is this kind o i dem and for 
sacrifice? We are  ready for sacrifices, 
bu t provide social services first, pro-
vide a minimum standard of living for 
our people first. And, we do not ask 
for the moon. Shri Lai Bahadur 
Shastri over there  knows very w ell 
w hat the dem and of the people w ork-
ing under him in his departm ent is. 
W hy can’t we try  to provide for our 
people the basic minimum of living? 
W hy can’t we take aw ay from  the 
m inds of our people the w orry in 
regard  to health  of their children and 
the education of their children?

The Finance M inister today comes 
and imposes income tax  on people who 
have an income of Rs. 250 a month. 
So, we know w hat is what. We know 
how we people have been educated. 
We know how our people, our parents 
had  to stin t in order to give educa-
tion to us. I know somebody m ight 
get up and say, you w ent abroad and 
therefore you cannot say that. 1 w ent 
abroad because I happened to get a 
scholarship. I know very well how it 
is for middle class people to somehow 
m anage to live. We know very well 
how it is a terrific problem  for our 
people to give education to their chil-
dren. Provide facilities for education, 
for health, to our people and then you 
w ill find them  coming forw ard to offer 
all the sacrifice in the world th a t you 
want. Till you have provided social 
services you have no righ t to  expect 
sacrifices. Till you have lit the  glow 
of enthusiasm  in the heart of your 
people, you have no right to ta lk  about 
everybody being mobilised for the 
sake of the Plan.

We are only too ready to be mobilis-
ed for th e  sake of the P lan, b u t w hat 
a re  Governm ent going to do about it? 
W hat has Governm ent done so fa r 
about mobilising the enthusiasm  of the 
people? W hy do we find this stupen-
dous contradiction In the  life  of our 
people, th a t everyw here w e w ant our 
people to go ahead, our people w an t to  
share in the tasks of going ahead but,

a t the same time, our people can’t go- 
ahead. They have not got the  where-
w ithal, they can’t m ake both ends- 
meet, they can’t  somehow manage to  
carry  on from  day to day. T hat is th e  
dilemma which we have to solve.

But, the Finance M inister thinks th a t 
by bandying some kind of ridicule a t 
the Opposition he can get fcway with< 
it. Of course, he can get away w ith  
it in this House w here he has got his 
own m ajority, but if  there is a free 
vote 1 am  not very  certain w hether 
the Finance M inister would get his- 
Budget passed in the w ay that he- 
expects to do.

The Finance M inister is a very 
superior person. He refers to  things 
like Marxism. He refers to a colleague 
of ours like Shri P rabhat K ar and says 
that he is not a M arxist bu t he is a 
Communist of the Indian variety. I do 
not know  w hat kind of facetiousness 
it is, but if somebody is a Communist 
of the Indian variety  because he hap -
pened to be an Indian and happened 
to em brace the Communist ideology,
I think it is a very good thing.

Of course, the Finance M inister talks 
about Marxism. I do not know, he 
may have delved deep in the springs 
of Marxism, but I fear, a little  M arxism 
is a very dangerous thing, and it is 
very im portant that the F inance 
M inister guards against these unneces-
sary expeditions into realm s of which 
he is completely unaw are; he m ight 
very well confine him self to w hat he 
knows and his officials know. He m ight 
very well w ork on the basis of th e  
advice which he gets and he m ight 
very well try  to bring about w hat m y 
friend Shri Masani used to  say, a sort 
of w elfare State, a middle,—m iddle 
S tate th a t you know of and all th a t 
kind of thing. He might very  well do 
that. He m ight very well profess to 
be completely ignorant of the philoso-
phy of M arxism or the practice o f 
Marxism, bu t he says, “In  the Soviet 
Union, these are the things done. I 
know all about th a t in  Poland and a 
gentlem an called Gomulka”, about 
whom I know  very  lit tle  bu t S hri 
Masani knows a  great deal, i t  seems.
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He says he can deal w ith all that kind 
o f  thing. I am flabbergasted; I  am 
astounded. I do not w ant to hear this 
kind of thing at all. I do not w ant 
to hear the Finance M inister referring 
to the Soviet Union and saying, “Oh, 
look here, in the Soviet Union, people 
make these sacrifices and you chaps, 
Indian Communists, *why don’t you 
say hallelujah as the Soviet have 
6hown and why don’t you say, ‘we 
shall also offer sacrifices to the Gov-
ernment of India’ ” of which the 
Finance Minister is such a very dis-
ling uished ornament?

How, in the name of mite, how in 
the name of all that you hold sacred, 
how are you going to compare our 
conditions in this country with condi-
tions in the Soviet Union? After all, 
in the Soviet Union, they have had 
a stupendous revolution—the 1917 
revolution—and there have been 
decades of a kind of history which we 
can hardly conceive. We Jiave been 
brought up very differently. We have 
a very different kind of tradition How 
can you expect the people of India, 
conditioned as they are, to go through 
the kind of sacrifice which the Soviet 
people have obviously undertaken— 
Rightly or wrongly, it is not for us 
here in this Parliam ent, to decide? 
But they have undertaken certain 
sacrifices; they have achieved certain 
tangible results. They did it because of 
the compulsions of the situation; 
because of a certain objective readi-
ness for social development. But here, 
in  this country, we have to deal with 
a  particular situation. W hat are you 
going to do about it? The Finance 
Minister does not say a word. Only 
h is colleague, the Prim e Minister, 
•occasionally tries to theorise about the 
whole m atter; occasionally it is worth 
'hearing, but then again, there is the 
philosophy of hesitation; there is a 
philosophy of the beauty of compro-
mise; there is the philosophy of not 
■tackling any of those vested interests 
which, like the interests of the scribes 
«nd the Pharisees of the age of Christ, 
tiave continued since the beginning of

time. Because of a ll that, our posi-
tion gets bedevilled and  w e see d ark  
shadows overhanging our country and 
the second Five Year P lan  continues 
to be in jeopardy.

I w ant the F inance M inister to  
rem em ber today th a t worries over food 
spread today all over the country. I t 
is not only that. You hear from  
Andhra thdt it has got a surplus and 
will keep it. In U ttar P radesh today, 
an agitation is going on because of 
starvation conditions there. I read in 
the Congress papers in W est Bengal 
that in the district of Nadia, people are 
nearly  dying of starvation.

Mr. Speaker: This is the third read-
ing. The hon. Member has spoken for 
25 minutes.

Shrl H. N. M ukerjee: In one m inute 
I '■.hall close. There has been no
emotional integration of our country.
Otherwise, today, the Foodgrains 
Enquiry Committee, in its report—

Shri Shree N arayan Das (Dar-
bhanga): May I know w hether the
hon. Member is supporting the Bill or 
opposing it?

Mr. Speaker: The hon. Member may 
draw his own inference.

Shri H. N. M ukerjee: I will tell the 
Finance Minister that today we are in 
a very difficult position not only in
regard to food but also in regard to
the lack of emotional integration 
among our people. In regard to re -
habilitation, schemes like the Danda- 
karanya scheme are being put forw ard 
but it m ight tu rn  ultim ately to be a 
stupendous make-believe. In the 
South, there is a kind of feeling tha t 
the North is trying to dominate over 
the South. Crises are arising all over 
the place. The P lan itself is th reaten-
ed. There is a creeping feeling of 
helplessness, a feeling of despair 
which is everywhere in the country, 
and today, because of that, it is very  
necessary for Government, as leader of 
the country, as the adm inistrator of 
things, to come forw ard and enthuse 
the people, to offer them something
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in re tu rn  for which, they can offer 
volun tarily  their enthusiastic service 
for the successful implementation of 
th e  Plan. T hat has not been done a t 
alL There has been a complete lack of 
im agination in regard to the tackling 
-of these problems which a re  so impor-
ta n t today. That is why I say that in 
spite of perhaps the good intentions 
■of the Finance Minister, this Finance 
Bill will not produce the results that 
we all desire, and tha t is why I say 
tha t on account of the very heavy 
imposts upon the people who are 
already bearing such a very heavy 
burden, we cannot support the Bill as 
he has presented it before the House.

Shri Bimal Ghose (Barrackpore): I 
had desired to speak at the considera-
tion stage but that was impossible and 
as we have already passed the taxa-
tion measures, I do not think I can say 
anything on the taxation proposals. 
But I believe tha t I can salvage some 
of the things tha t I wanted to say at 
th e  consideration stage and use them 
now without doing violence to the pro-
priety  of discussion at this stage.

The Finance M inister has himself 
■conceded that the budget is of a for-
m idable character and he has present-
ed the nation with a heavy bill of 
fare in the shape of taxation measures. 
He has urged in extenuation- that the 
Plan has run into difficulties. We 
would have had to iippose very heavy 
■taxation measures even if the Plan 
had not run into difficulties. But the 
question arises as to why the Plan 
should have run into difficulties. Even 
then, when so much taxation has been 
imposed, there are friends who say 
that the Plan m ust be pruned and 
even the Finance Minister probably, to 
«  certain extent, agrees w ith tha t sug-
gestion. The main reason why we have 
run into difficulties and why there is 
this demand for p inning the P lan  is 
th a t apart from the defects and im per-
fections in the P lan  such as internal 
imbalances or under-estimation of 
•ertain  investm ent proposals, some of 
th e  assumptions in the P lan have gone 
■wrong since the Plan was adopted, and 
th e y  have gone wrong in th ree impor-

ta n t respects, namely, food, foreign
exchange and development of infla-
tionary process. We have to ask as to 

''w hy is it that the assumptions th a t we 
had made in the P lan just about a 
year ago or just a little over a year 
ago have gone wrong.

Let us take them seriatim. Let us 
take food which, I believe, is a more 
difficult proposition than even foreign 
exchange. We do not know w hy the 
food situation is such as it is today. 
W hat has gone wrong? When we 
accepted the Plan we thought tha t we 
would have no difficulties. The Gov-
ernm ent have not enlightened us on 
that m atter. The pronouncements tha t 
have come have been confusing. We 
do not know w hether there is faulty 
understanding on the part of the 
Minister or the statistics a re  faulty  or 
both are at fault.

Shri Ranga (Tenlai): W hatever the
climatic condition*.

Shri Bimal Ghose: The fact remain* 
that there has been some bungling in 
the food situation and I think we can 
now examine it and say that, in retros-
pect, the Government could have done 
something in the past which would 
have, to a certain extent, improved the 
position today. For example, in 1955, 
when the price policy was announced, 
we could have bought sufficient food 
which we did not do then. Then, about 
bank advances, there was a relaxation 
in September, 1956 which should not 
have been done. Then, there was, in 
the initial stages, only instructions 
issued by the Reserve Bank. There 
should have been directives instead of 
those instructions which came much 
later.

Then there is foreign exchange. I 
shall not say anything about that 
because we have discussed th a t fully, 
but I w ant to m ake three observations.
I remain unconvinced by w hat the 
Finance Minister has stated here aB to 
the substance of the charges th a t we 
have brought in this House. Secondly, 
w hatever comments have been made, 
either inside or outside, go to demon-
strate tha t our fears w ere correct. 
Thirdly, the Finance M inister stated
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[Shn Bimal Ghose] 
that he took a calculated risk. I p re-
sume that the assumption that he took 
a calculated risk means that he wanted 
to  achieve something. Then, either he 
has achieved tha t or he has not 
achieved If he has achieved it, why 
is this outcry? There should be no 
difficulty. If he has not achieved w hat 
he wanted to achieve or w hat he set 
out to do, then, I would like to ask the 
Finance Minister “where have you 
gone, why have you gone wrong and 
what have you gone wrong in?” He 
has to explain as to why he thinks that 
having taken a calculated risk we are 
in a position in which we are today.

The next point is about the infla-
tionary situation. Why is it that the 
inflationary situation has developed to 
such a serious extent? When we 
adopted the Plan and agreed to'deficit 
financing of Rs. 1,200 crores, we knew 
the dangers of deficit financing. But 
still we adopted it on the ground that 
there would be no serious rise in 
prices, that there were sufficient indi-
cators and we would know when to 
stop. Now there has been a serious 
rise in prices in 1956-57, in spite of the 
adventitious factor of very large im -
ports. The Finance M inister was 
assisted by a surplus in the balance of 
payments to the ex ten t of Rs. 292-5 
crores. The rise in the supply of 
money was only Rs. 129 crores in
1956-57, as against Rs. 264 crores in 
1955-56. But still' prices have gone up. 
As the Finance M inister w ill realise 
it is not the general price index that 
is im portant; it is the cost of living 
Index, because it affects the wage 
structure ultim ately.

13 hrs.

Now the serious thing today is not 
that the prices havre risen so much. 
The cost of living index had gpne 
down in 1955*56 compared to  1954-55 
from 99 to 96, in spite of the fact that 
there  was an increase in money sup
ply of Rs. 264 crores during 1955-54. 
In 1659-57 although the increase in 
money supply is only to the extent of 
Rs. 129 crores there is a rise in the 
east of living index from 96 to 107.

There is a rise of more than 11 p*r 
cent., and th a t is a most serious thing. 
And it is due to .this rise in the cost 
of living index that we find that it is 
in 1956-57, It was not in 1954-55 or 
1955-56, tha t there  is th is threat of 
strikes, th a t there is labour unrest and 
other things.

I agree w ith my hon. friend Mr. 
Dange tha t he could not instigate the 
w orkers to strike. He has not th a t 
force, even if he w anted it unless he  
w ere assisted by the  pow erful cost of 
living index. It is the pow erful assist
ance given by the cost of living index 
tha t has assisted Mr. Dange or it m ay 
be anybody else, to m ake the w orkers 
feel th a t they could not carry  on w ith 
costs rising so rapidly. The cost of 
living has gone up so much tha t they 
were impelled to strike.

There is another reason w hy we 
have gone wrong. We had assumed 
when we adopted the P lan  th a t Because 
there will be heavy investm ent in 
heavy industries, naturally  there will 
not be capital for investm ent in light 
industries and therefore consumer 
goods m ust be provided by small in -
dustries. There our calculations have 
gone wrong. There was considerable 
fear when the P lan  was adopted tha t 
probably this sector w ill not be able 
to m eet the dem and for consumer 
goods.

Now I have two charges against the 
Governm ent in th a t regard. The first 
is that having accepted tha t proposi-
tion, they did not set up the m achi-
nery to fulfil th a t assumption which 
was implicit in th e  Plan. Secondly, 
having taken no step in th a t direction 
they also did not take any step to 
extend productivity in the  m ill sector. 
We no doubt took certain  risks, but 
when we adopted the  P lan we knew 
tha t this was the position, and these 
were our assumptions. Those assum p-
tions have gone wrong, as I shall show  
presently, because the  Government 
failed to take steps in time.

Now I shall come to another ques
tion, and that is whether the



10467 Finance (No. 2) B ill 26 AUGUST 1957 Finance (No. 2) Bill 10468

being what it is today, we can raise 
sufficient resources to  implement the 
Plan. We have given the Finance 
Minister all the taxation measures that 
he wanted, but still there is doubt. I 
feel that if we can go about it in the 
right way, there is no reason why 
Indian economy should not be able to 
raise the resources necessary for the 
Plan.

1 can compare things w ith China. 
One m ight say tha t the position in 
China is different, but I am coming to 
that. It is very interesting  to find th a t 
in China in 1952 the proportion of per 
capita investm ent or proportion of 
national income going to saving was 
much higher. In India it was only 5'7 
in 1952 or getting down to Chinese 
calculations 6'7 in 1952, and in China 
it was about 15’7 per cent. In 1956 
in China it had gone up to 22 • 8 while 
in India it was only 8 per cent, or 
according to Chinese calculations 9.5 
per cent. The reason w hy I say this is 
this. I t is not difficult to raise even 
w ith our meagre resources the neces-
sary revenues, because in 1952 there 
was not much difference in per capita 
income of the Chinese and the Indian. 
The per capita income in 1952 in 
China was 227; in India it was 235; 
as a m atter of fact, it was higher in 
India. B ut still the saving there was 
15" 7 per cent., w hereas in India, 
according to the Chinese calculations, 
it is 6‘ 7 per cent. only.

Now, as the Finance M inister knows, 
very well, the problem of develop-
m ent is how to convert, in the  words 
of A rthur Lewis an economy which 
was 5 to 7 per cent, saving into an 
economy with 11 to 12 per cent, 
saving, and if you can do that, the 
economy will take charge of itself and  
fu tu re  progress w ill be ensured. Unless 
we can increase our savings which is 
not impossible, we shall not be able 
to  fulfil the  Plan.

To those who say tha t the taxes are 
very heavy on the rich classes, I would 
only say that in Japan  taxation is 
m uch higher. Not only is taxation 
much higher, bu t Japan  is more egali-
tarian, has m ore socialistic economy

today than India has. But still indus-
try  is progressing even under private 
enterprise.

Finally I w ant to say this. A lthough 
the Finance M inister m ay have all 
these taxation measures, unless certain  
other things a re  done in  o ther fields, 
he will not be able to m ake a success 
of the Plan. The other things neces-
sary are first he has also weapons eft 
his command—the m onetary and th e  
financial policy m ust also be attuned  
to the requirem ents of the time. I 
think that we do not take m easures 
in proper time. For example, in regard  
to bank credit and its restriction, as 
the Finance M inister w ill know, one- 
third of the money supply today comes 
from  banks; about 800 crores out of 
2,400 crores consist of bank money. 
The Reserve Bank Act was am ended 
and powers were given to the Reserve 
Bank. Why did we not increase the 
sta tu tory  reserve requirem ents of 
banks much earlier? W hy did we not 
impose higher m argin requirem ents 
much earlier? Why did we not ask 
for the issue of directive much earlier? 
So, it is necessary th a t we should have 
a better financial policy in this situa-
tion. It is necessary tha t we m ust do 
something about increasing the con-
sum er goods. We m ust resolve the 
bottle-necks. W hat is our attitude to-
wards small and cottage industries? If 
we th ink  th a t we can do something, 
then we m ust s ta rt m achinery for th a t 
purpose, because unless we have the 
m achinery, m ere financial institutions 
or m arketing institutions will not help 
them. We have to buy the whole 
commodity from them; give them com-
mission to produce the thing. Only in 
th a t w ay can the sm all scale indus-
tries thrive.

Thirdly we m ust check non-develop-
m ent expenditure, that is increasing. 
The Finance M inister m ust do some-
thing about it. Fourthly, we m ust see 
to it th a t the S tate Governm ents fulfil 
their part of the obligation. They are 
increasing their non-developm ent ex-
penditure. They are not raising the 
portion of the funds which they should 
raise. Unless something is done about 
it I do not think the Centre by itself
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will be able to carry through their 
obligations. It is a peculiar situation. 
Having adopted the P lan, the Centre 
feels that they have to find all the 
resources; although there is A com m it- 
ment on the part of the States to raise 
a part of the expenditure, the States 
do not do it. The Centre, because the 
whole world is looking a t it, feels that 
it is its obligation to find the resources.

There must be economy in expendi-
ture, about which I shall say nothing 
more. Finally, I think there should be 
some more coherence in m inisterial 
pronouncements. I find different Minis-
ters saying different things. We found 
the other day a Minister saying that 
there is going to be a Rs. 1,000 crore 
housing project. I do not know where 
the money is to come from. Then one 
of the Ministers of State in the Minis-
try  of Transport and Communications 
stated in this House that he would 
encourage, or at least countenance 
enterprise to develop civil aviation. 
But - that is not permitted under 
the Industrial Policy Resolution, 
because civil transport is in Schedule 
A. Then, some Minister says, there 
will be new railway lines. But the 
Plan provided only railway lines to 
serve the steel areas. Ministers make 
pronouncements which have no con-
nection with the Plan. For example, 
there was the controversy between our 
Information Minister and the Irriga-
tion Minister. So, one is astounded as 
to how a chaotic team like the one 
we have today can effectively imple-
ment a Plan of this magnitude.

We are prepared to give the Finance 
Minister all the resources, but the 
question of internal resources is not a 
simple one. Yet, mere taxation will 
not help him in seeing the Plan 
through. We speak of the Plan not 
being fulfilled, but we need not shout 
so much, because we claimed that the 
first Plan was fulfilled, although (a) 
we did not reach the target of produc-
tion and (b) we did not reach the 
target of expenditure. We did not 
reach the target of production in most 
Of the things; except two item s'in agri-
culture and three or four item s in 
Industrial production, we did not reach

the targets in many of the o ther items.
In pig iron, we reached only 17 per 

cent.; finished steel 45 per cent., alum i-
nium  47 per cent., superphosphate 13 
per cent., m ill cloth 72 per cent., hand- 
loom 61 per cent, and power alcohol
II  per cent. But still we claim that 
the Plan has been successful. Even a 
15 to 20 per cent, short-fall in the 
second Plan would mean Rs. 750 to 
Rs. 1,000 crores. We might have kept 
quiet and the P lan would have been 
successful. We did not keep quiet, 
because some of the schemes requiring 
foreign exchange came into the pic-
ture. I can only sa y ...

Mr. Speaker: The hon. Member
m ust resume his seat now, I have 
already given him 18 minutes.

Shri Bimal Ghose: I w ill finish in 
20 seconds. If these big schemes which 
require foreign exchange have to be 
made successful, all that I can say is 
that I wish the Finance M inister luck 
in his unofficial mission to America.

Shri T. T. Krishnam achari: Mr.
Speaker, the battle is over and the 
skirmishes have begun. The Opposi-
tion has let loose on the House its 
light artillery, because my hon. friend, 
who today chose to make a personal 
attack aided by that inexhaustible 
vocabulary which he has picked up in 
Oxford, when he was not able to com* 
mand the language, made up for it by 
involuted gesticulations But probably 
it is his method of getting into a fury, 
because he is in private life a very 
charming person and would not hu rt a 
fly. Even when he writes a letter to 
me, he is very apologetic and says, “I 
am very so^ry I am taking up your 
time”. Why should that man work 
himself up to a fury?

* * * * *
Apart from that, I do not w ant to 

be hard on m y  hon. friend, because he 
has to play a part and I think it is 
that of a good dram atist; he has played 
a dramatist. I do not take w hat he 
says very seriously, but I am sure he 
credits me w ith an ordinary amount 
of common sense and a little am ount 
of honesty, so far as my intellectual 
pretensions are concerned. He was ju st 
more or less talking in a spree in order
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to am use the people sitting  behind 
him, who had a good laugh a t the 
expense of the F inance Minister. I do 
s o t  grudge them  that, becam e I  do 
not th ink  they get m any chances of 
laughing. If my hon. friend, Mr. 
M ukerjee, would provide the m aterial 
for them  to laugh, I do not grudge 
them  that.

B ut w hat did he say? Words, words 
and  more words! English is a nice 
language. Probably if I had the priv i-
lege of going to Oxford myself, I 
m ight have been able to speak better, 
bu t unfortunately, m y fa ther was a 
very  orthodox m an and he would not 
send his son abroad. I envy
Mr. M ookerjee’s command of vocabu-
lary, but, of course, I do not envy the  
various o ther things th a t he has to do 
in orde% to get him self u p  to  a mood 
w hen he can speak w ith a facility 
which is not facetious. C haracterisa-
tion of w hatever I have said as being 
facetious, of m y  not being serious, of 
my thinking tha t I have got a mono-
poly of intelligence, if it amuses
people, I do not grudge them  that. But 
nobody says today tha t we are infalli-
ble. In fact, th a t is an attitude th a t 
we never take on anything. I do not 
th ink  anything tha t we do, w e do
because we feel, w ith  an attitude of 
self-righteousness tha t w hat we are  
doing is the correct thing.

Mr. M ukerjee says, for the first tim e 
th e  cat is out of the bag. W hat a cat? 
I t  is not even a ra t; it is a tiny little  
mouse. We speak of the core of the 
P lan. N aturally  when w e speak of
the core of the Plan, the core m ust be 
reached by some scraping off. One 
m ight say, I have scrapped it; I have 
pruned it. I have not said that the 
P lan  m ust be pruned, so th a t the
objectives of the Plan are in any  way 
taken  away from it. If such language 
"has been used, he m ight have w arned 
me. B ut I do not th ink he should take 
advantage of it, because pruning by 
Itself in the context of my speech does 
-not m ean th a t the P lan  is going toJ>e 
w atered  down.

He m entioned about his party ’s own 
w ork  for the Plan. Actions of his 
p a rty  belie his statem ent.

Shri Nag! Reddy (A nantapur): N ot 
a t all.

S hri T. T. K rishnam achari: A  denial 
w ill not help. Everything th a t th a t 
p a rty  does is to subvert the economy
of this country.

S hri Nagi Eoddy: C ertain ly  not.

Shri T. T. K rishnam achart: I  say,
denial w ill not help. On every  occa-
sion th a t you take, every m eeting th a t 
you address, every crowd th a t you 
gather, you only w ant to subvert not 
only the economy of this country, b u t 
the Constitution of this country.

Shri Nagl Reddy: We gather a diffe-
ren t crowd from  the  one you gather.

S hri T. T. K rishnam achari: There is 
no point; I th ink  better be honest 
about it. You w ant m e to be fed, b u t 
you w on't give me food, Yes; I w an t 
you to be fed, bu t I won’t  give you 
food. This is a th ing which, I am  
afraid, if it is an intellectual effort, is 
childish; if it is intended to cover the 
real intentions of the party , I th ink  it 
is futile. W here does this question o f 
infallibility  come? You th ink you a re  
acting in a m anner by which every-
body else is lured  into a  sense of secu-
rity . I do not feel so. In fact, th e  
th rea t to the Plan comes from  you 
prim arily.

Shri Nagi Reddy: It comes prim arily  
from  the Government.

Shri T. T. Krishnam achari: By th e
propaganda tha t hon. Members here 
and their party  make, it is they w ho 
m ake it difficult for us to im plem ent 
the Plan. Otherwise, we th ink  it  is
possible.

It is true; Mr. M ukerjee said, w hat 
about social services? Yes; I w ould 
like to provide social services. If m y 
P lan  is cut down in one side w here 
foreign exchange component is needed, 
because we can raise in ternal re -
sources if we have the w ill to do so, 
we have to spend it in such a w ay so 
th a t the expenditure goes into social 
overhead capital in o rder to provide 
the people w ith  a  little  hope.
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[Shri T. T. Krishnamachari]

My hon. friend mentioned something 
about my colleague, the M inister of 
Works, Housing and Supply speaking 
about a 1,000 rupee plan. If you w ant 
to take advantage of a slip of the 
tongue, you c£n. You can make a 
mountain of it. W hat did he say? He 
was mentioning a figure mentioned in 
the Planning Commission’s report 
where the private sector has been 
given a particular figure, near about 
Rs. 1,000 crores or slightly more for 
the purpose of housing. Housing 
investment by the private sector, that 
is, by the individual would be of tha t 
order and provision has been thought 
of m regard to supplies for that p u r-
pose. I do not think my hon. friend 
ever meant that he is going to spend 
Rs. 1,000 crores on housing during the 
Plan period. I do believe, if my hon. 
friends are honest about it, tha t if we 
are going to cut down the Plan in 
some way, we can extend it in some 
other direction. We can spend more 
money on slums; we can spend more 
on low income group housing. We can 
spend more money on rural housing. 
We can do that. It is possible to do 
that. If he really means w hat he says,
I am with him. It is not being face-
tious. I t is not m aking false promise 
It is not even doubting your bonafides 
when there is every reason in the 
world to doubt your bonafides. It is 
because w hat you w ant to achieve is 
w hat we also w ant to achieve. I t is 
never the intention of the Govern-
ment, it is not the intention of any 
Member of the Governm ent tha t the 
people in this country who are  living 
in sub-m arginal standards should 
suffer. If you w ant something in the 
future, if you w ant to build the econo-
my of the country, some sacrifice is 
inevitable. If you say you are asking 
the poor people to m ake sacrifices, the 
point really is, there are not enough 
rich men from whom I  can get sacri-
fice.

Then comes the question of tax  
evasion. What is it that I have said 
th a t makes my hon friend excited? 
He occasionally sends me a note about

something. Whaffever he sends, w* 
m ake enquiry. We go into it. But, i t  
is not th is way th a t we can pu t down 
evasion. I realise there is evasion. He 
says, sometimes I dissociate m yself 
from tha t class of evaders and some-
times I get near, tha t is, actually I am  
not w ith  them. No. No Finance Minis-
te r can be w ith the evaders. But, i t  is 
tha t I hate them  as you hate. So fa r  
as I am concerned, it  is not a question 
of black and white. You say, don’t  
stray  into com munist ideology, it is 
my particu lar privilege, I have studied 
communism in Oxford, I am  the m an 
that can expound communism for p la t-
form purposes w hereas my other 
friends will w ork underground.

Shri Nagi Reddy: Even by accident, 
you won’t stray.

Shri T. T. K rishnam achari: I am
neither speaking for communist ideo-
logy nor for communist ethics which 
is non existent. I am  telling you, there 
is no point in saying don’t do this so 
tha t social services can improve. We 
can do it. We can accept even your
bona fides for the tim e being. But,
w hat is it th a t you w ant to say? Do
you w ant to co-operate? If I say
D andakaranya scheme, you say it is 
all smoke. I t is not. I have no 
adm inistrative responsibility except 
Finance. But, I am devoting m y p er-
sonal attention to this scheme. In fact,
I am gathering together various secre-
tariat people, talking to my colleagues, 
bringing all the M inistries interested 
in it to see th a t the scheme m ight 
succeed. I t is not easy; it is a very 
difficult, extrem ely difficult proposi-
tion. But, it does bring us a solution, 
some hope th a t we m ight be able 
partly  to solve this problem of Bengal 
refugees. Hon. Members need not 
think tha t they alone have the h ea rt 
which they have surrendered some-
where else. We also have got a  heart. 
We go and see the people in Bengal 
and other places. We see the ir suffer-
ing. We are not out here ju st because 
we are M inisters enjoying palatial 
residences, huge cars, an  am ount of 
leisure and all the parties th a t go w ith  
it I do not know whom my hon.



10473 Finance (No. 2) Bill 28 AUGUST 1957 Finance {No.  2) Bill 10476

friend means I do not have it and I 
do not think my colleagues are people 
who are ease-loving or leisure-loving 
So far as I am concerned, the day 
begins with &-30 a.m and ends at 
11-30 p m  But, I am  not doing all 
this for the sake of pleasing Shri H N 
M ukerjee or his party  I am doing it 
because there is a responsibility on 
us, on this generation—I am not even 
speaking of the Congress party—on 
this generation to see th a t we do 
som ething to alleviate the sufferings 
of our people

I do not think Shri H N M ukerjee 
needs anything more than tha t He 
says th a t my approach is dialectical 
I read  dialectics from  people whom 
he adm ires He says tha t my approach 
is facetious I try  to im itate Shri H N 
M ukerjee, who m spite of the grim 
ness w ith which he shakes hands and 
makes gesticulations, seems to me to 
be facetious He doeb not mean w hat 
he says The party  itself puts him  up 
as light fire, if there is anything in 
which they find nothing much serious 
He cannot damage He will say some-
thing which is more than he feels 
That is enough for Shri H N 
M ukerjee

Shri Bimal Ghose remains uncon-
vinced The trouble about it is, he was 
born at a tim e when the star tha t was 
ruling seems to be a sta r which carried 
no conviction about it I have tried  
and taken the time of the House, p re-
pared m aterials and I have shown—I 
th ink I have shown justly—that during 
the period of four or five years, we 
have kept the im port and export policy 
on an even keel He says, I rem ain 
unconvinced If he rem ains uncon-
vinced, one does credit my hon friend 
Shri Bimal Ghose with, a t any rate, 
a capacity for being obstinate, even 
though it is not a hum an v irtue But,
I am afraid, we have to leave him at 
th a t He wifi rem ain unconvinced 
We cannot carry conviction to a m an 
who rem ains unconvinced I am afraid, 
Shri Bimal Ghose w ill rem ain uncon-
vinced foe a long tim e to come, not 
only in regard to the im port policy, 
bu t m regard to m any other m atters 
I hope he would not Anally end up in

a stage of supreme A dva tta where it  
makes no difference whether on* 
exists or not I hope this would not 
wound the religious susceptibilities 0f  
anybody here

He has made certain points, p arti-
cularly in regard to credit W hy did 
you take away the restrictions some 
tim e in Septem ber or October, w hy 
did you re-impose it la ter, w hy w as 
it not effective w hat about Rs. 880 
crores of bank credit The point really  
is this This is the trouble about 
reading blue books and never under-
standing them If I can revert to Shri 
H N M ukerjee, he suffers from rather, 
may 1 say, if he will perm it me, in -
different sight W hen he reads b lue 
books, he mistakes lakhs fo r crores. 
I t m akes very good effect When you 
say we have im ported canned fish, 
canned m eat and other things for Rs 8 
crores or 10 crores or Rs 11 crores, 
it is very impressive w hat has the 
G overnm ent been doing It is only a 
m atter of lakhs, because, figures of 
sea borne trade are indicated in lakhs 
Thcv do not go into crores We have 
got the figure here It is easy to quote 
—slip of the tongue again*W e can 
m ake very good use of it and show 
that we have been negligent

My hon friend Shri Bimal Gho9e 
read figures He was trying to show 
that in relation to foodgrains w e did 
not take proper care There is no
intention on the part of Governm ent 
to stifle credit in regard to other
m atters w here undoubtedly some good 
is likely to come for an axpansionist 
budget There is no object in taking 
an overall picture of the bank
advances and saying, you have not 
brought it down I agree that so fa r 
as advances for foodgrains a re  con-
cerned there are a lot a loopholes 
When we took away the restriction 
on rice, we w ere told tha t prices w ere 
dropping All S tate Governments te le-
graphed to us th a t prices are drop-
ping and if you do not give any credit 
support, prices will drop fu rther
Then, we took it up L ater on, things 
hardened We have now found that 
apart from bank credit, agriculturists 
have got a holding power W e also And 
that the recent innovation m ade by us
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[Shri T. T. Krishnamachari]
in regard to providing loans lo r the 
co-operative banking sector, which is 
not very well organised and which 
cannot be controlled, has been made 
use of in certain parts of India. He 
says that the directives have not been 
obeyed. Yes. They have not been 
obeyed to some extent. We find that 
not merely the Scheduled Banks did 
not obey, but the State B ank  found it 
difficult. Because, it is easy to lend 
money; it is difficult to ask for money 
to come back. You can’t put the screw 
suddenly. In that case, there would 
have been a spate of protests and 
adjournm ent motions in the House. 
You have to put the screw on gently. 
Still we insist that advances should 
be drawn down to 66 and 2/3 per cent, 
of what obtained in 1956. We are 
coming down. I think the figure on 
18th of August was somewhere about 
81 per cent, of the 1956 figures. I do 
not say that it is very efficient. We 
have to make our adm inistration more 
efficient. Now we have a  He serve Bank 
w ith a fair am ount of powers and we 
have a State Bank which can have a 
predominant voice in the monetary 
structure and the credit policy of the 
country. If the suggestion is tha t we 
have to make increasing use of them, 
I accept the suggestion very cheer-
fully. I will certainly say that we 
should try  our best to see how we 
can control the inflationary pressures 
by using the credit policy, though it 
is not altogether possible in every case. 
I think my hon. friend Mr. Sadhan 
Gupta asked a question: how are you 
safeguarding the switching over of 
credit from one to the other? He 
might have got credit for iron and 
steel. Ho may switch it on to food- 
grains, for a person m ay own a num -
ber of companies. That is possible and 
we have no check on tha t now. We 
accept these suggestions, we accept 
these criticisms in good spirit because 
we cannot carry through a plan of this 
magnitude in an economy o f this 
nature, which is not like China which 
gets co-operation from everywhere, 
w ithout accepting the useful sugges-
tions, examining them and try ing to 
integrate them with our policy.

My 'hon. friend referred  to China. 
He said the per  capita income in India 
is slightly higher while the rate  of 
savings is less. The only difference is: 
here is a democratic government, a 
federal governm ent; no t m erely it is 
democratic and cannot m ake people 
obey immediately, but is also a  federal 
government. We cannot even bring the 
States into line quickly. T hat is our 
difficulty. Democratic planning has a 
lot of pit-falls. That is w here m y hon. 
friends come in. If the country is  
organised on a communist basis, plan- 
ning might be successful. Even if it  is 
not successful, nobody dare complain, 
nobody dare .strike, nobody dare go- 
slow. That is why planning today has 
been made a success in the to ta litarian  
countries and it cannot be engrafted 
to a democratic set-up. Nobody denies 
the fact th a t it is a very very difficult 
task and th a t is why I welcome the 
suggestions m ade by Mr. Bimal Ghose.

Now 1 come back to the point about 
iron and steel. He said th a t Rs. 190 
crores is given. It is true  we had 
planned for the im port of four million 
tons. I t was deliberately planned. For 
one reason, it was needed for the p u r-
pose of economy because today the 
engineering industries are in full swing 
and secondly because we have p re-
pared a plan for the production of 
6 million tons. The country has got to  
get used to it because if I s ta rt pro-
ducing in October 1959, 5 million tons, 
the country cannot use it straightaway. 
It is a planned effort. But, maybe, in  
one or two cases Governm ent had  
ordered and they had not taken 
delivery. Sometimes Governm ent are 
not able to m ake use of w hat has 
come in. I remember, I had asked the 
railways a t one tim e to go round to  
every dock, look into every dump and 
take w hat they can. But they say tha t 
those gauges won’t suit them. P ro -
bably, it has gone to the blackm arket 
or the structure fabricating centre end 
has been made good use of. Today, 
well, maybe in some cases, there is 
blackmarketing. We are trying to 
avoid it by raising the prices. That is 
one of the reasons for raising the  price
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though people have often criticised us 
for raising the price. 1 am  try ing  to 
protect th e  price ol cemem so th a t 
when the price increases the cftnand  
for cem ent may show down and we 
m ay have a cushion. My friend of the 
Forum  of F ree Enterprise has stated 
th a t w« are allowing blackm arketing 
and  G overnm ent are blackm arketing. 
These are m atters which m y hon. 
friend does not know fully and he can 
ask questions. 1 am quite prepared, 
even though it is a portfolio of m y 
friend, S ardar Swaran Singh, to satisfy 
him. We shall certainly satisfy him in 
these m atters. But if you th ink  tha t 
by making a speech here and m aking 
“lakhs” into “crores”—you have made 
a  great effect and you made your 
party  laugh, you m ade others also 
laugh. 1 do not grudge that—you have 
achieved something. I m ay tell you, 
you have not scored any particu lar 
point.

Now I come back w here 1 began. 
We have full faith in  the Plan. Any 
am ount of eloquence on the other side 
to  say th a t we do not believe in the 
P lan  and they only believe m  the 
P lan, which they seek to sabotage, is 
a thing which nobody w ill believe. We 
have been, more or less, hitching our 
wagon to this P lan and we propose to 
go on hitching to it and, as I said 
the o ther day, we propose to try  our 
best to do w hat we can do to imple-
m ent it. I t may be th a t one M inister 
speaks w ith one voice and my voice 
m ight be a piping little  voice and 
another M inister m ight have a sten-
torian voice. We cannot speak w ith 
the same voice because we have no 
voice culture or voice training. So, 
there is nothing in it. So fa r as an 
individual is concerncd, he sometimes 
expresses a personal opinion. I m ight 
have some views about agricultural 
income-tax or land tax. I t does not 
m ean that because I am the Finance 
M inister in the Centre, every S tate 
should accept it I believe in diversity 
of views and unity of action and I do 
m aintain tha t there is unity of action 
so far as the Governm ent is concern-
ed. I m ay be a very  very m inute

lim b of this G overnm ent or, m ay I 
say, a lynch-pin? B ut still I w ill try  
my best to hold the whole thing 
together so tha t we may, God willing, 
be able to im plem ent the P lan  and 
w hether it is the core of the P lan  or 
w hether i t  is pruned a little  here and 
there, most of the targets th a t are to 
be fulfilled w ill be gone through.

Mr. Speaker: The question Is:

“T hat the Bill, as amended, be 
passed."

The motion was adopted.

WEALTH-TAX BILL, 1957

Mr. Speaker: The W ealth Tax Bill 
has been allotted 9 hours and i t  has to 
be allotted to the various stages. Now 
it is 1-30 and we can go up to 5-30 
I th ink we will allot 5j hours for the  
first reading, 3 hours for the  clause 
by clause consideration and half an 
hour for the th ird  reading. Now the 
hon. Minister.

The Minister of Finance (Shri T. T. 
Krishnamachari): I beg to move*:

“That the Bill to provide fo r the 
levy of w ealth -tax  as reported  by 
the Select Committee, be taken 
into consideration”.

As the House is a^rare, the Bill was 
referred  to a Select Committee con-
sisting of about 35 m em bers on the 
17th of Ju ly . The Committee sub-
m itted the ir report to the House on 
the 17th of August, They had 12 
sittings in all, during which they de-
liberated upon not only the various 
provisions of the Bill, but also the 
general principles underlying the taxa-
tion of wealth in all its aspects, as 
envisaged in the Bill. The Com-
m ittee considered the points raised  
by the hon. Members of th is House, 
when the motion for reference to the 
Select Committee was under dis-
cussion.

•Moved w ith the recommendation of the  President.




